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In this cae counter has already 

been filed.By filing the present MA No.310/02 

the Respondents wanted to add firther materials 

to the Counter. Accordingly, a fter hearing both 

sides, this MA N0.310/02 is allowed. 

It aPPears)from nexure../2 *d*b w.. 

No.310/02,, that the relief sought for by the 

Applicant has already been granted by the Deptt. 

and, therefore, this OA has become infructous. 

In the aforesaid premis,this 

OA stands disposed of as relief sought for by 

the Applicant has already been granted by the 

ResL-ondents. 
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